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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

MEMORANDUM OF APPLICATION

" (UNDER SECTION 18(1) READ WITH 14, 15,16 & 17 OF NATIONAL

GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION No. 112 oF 2024

IN THE MATTER OF:-
CHAUDHARY YASHWANT SINGH ...APPLICANT
Versus
UNION OF INDIA AND OTHERS ...RESPONDENTS
INDEX
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2. Application to take Affidavit on 3-4
Record
3. SHORT COUNTER-AFFIDAVIT ON 5-16

BEHALF OF RESPONDENT NO. 5

4, ANNEXURE NoO. R-5/1

Copy of the Authority Letter dated 17

26.07.2024
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5. ANNEXURE No. R-5/2 18-20

Copy of the relevant excerpts of
Concession  Agreement  dated

08.12.2011.

6. ANNEXURE NoO. R-5/3 21-33

Copy of Letters dated 31.05.2013,
14.11.2013 and 21.03.2014
comprising Environmental

Permissions for the Project.

7. ANNEXURE NoO. R-5/4 34-36

Copy of the Respondent No. 8’s

letter dated 09.03.2022.

8. Identity proof of the Deponent 37

PLACE: Lucknow

DATED: 13" January 2025

DIVYADEEP ABHISHEK AYUSH
CHATURVEDI DWIVEDI | JAIN

COUNSELS FOR THE RESPONDENT NO. 5
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

MEMORANDUM OF APPLICATION

(UNDER SECTION 18(1) READ WITH 14, 15,16 & 17 OF NATIONAL

GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NoO. 112 oF 2024

IN THE MATTER OF:-

CHAUDHARY YASHWANT SINGH ...APPLICANT
Versus

UNION OF INDIA AND OTHERS ... RESPONDENTS

APPLICATION FOR DISMISSAL OF THE ORIGINAL
APPLICATION FILED BY THE APPLICANT UNDER
AND FOR TAKING COUNTER- AFFIDAVIT ON RECORD

The Respondent above-named most respectfully submits as

under:-

For the facts, reasons and circumstances stated in the
accompanying Counter Affidavit, it is most respectfully prayed
that this Hon’ble Court may graciously be pleased to dismiss the
instant Original Application filed by the Applicant in the interests

of justice.
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Further, such other order/s as may be deemed fit and proper
protecting the rights and interests of the Respondent in the facts

and circumstances of the case, may also be passed by this Hon’ble

Court in the interest of justice.

PLACE: Lucknow

DATED: 13" January 2025

DIVYADEEP | ABHISHEK | AYUSH
CHATURVEDI | DWIVEDI JAIN

COUNSELS FOR THE RESPONDENT NO. 5
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

MEMORANDUM OF APPLICATION

(UNDER SECTION 18(1) READ WITH 14, 15,16 & 17 OF NATIONAL

GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 112 OF 2024

IN THE MATTER OF:-
CHAUDHARY YASHWANT SINGH ««.APPLICANT
Versus

RN OF INDIA AND OTHERS ...RESPONDENTS

UNTER AFFIDAVIT FOR AND ON BEHALF OF
RESPONDENT NO. 5

I, Shrinivas Tripathi, aged about 56 years, son of Shri.
Satyanarayan Tripathi, being Member (Finance) of the Uttar
Pradesh State Highways Authority, the Respondent No. 5, having
his office at Fourth Floor, Kisan mandi Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow — 226010, post-graduate by education and
government servant by occupation, the deponent, do hereby

solemnly affirm and state on oath as under:

=
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1. That the deponent is the Member (Finance) and the
authorized signatory of the Respondent No. 5, authorized
vide Authority Letter dated 26.07.2024 and as such has
access to the records maintained by the Respondent No. 5 in
the usual course of business. A copy of the Authority Letter

is annexed hereto as ANNEXURE No. R-5/1.

2. Thar the deponent has read the contents of the Original
Application and is therefore well-traversed with the facts of

the present case to state as follows:

3. That at the very outset, before adverting to a para-wise reply
to the instant Original Application (OA) filed by the
Applicant, it is submitted that the contents of the OA filed

by the Applicant are false, misconceived and devoid of any

merit. The contents of the OA are denied in their entirety,

PARA-WISE REPLY

4. That the contents of Paragraph 1, being formal in nature,

merits no response.

5. That the contents of Paragraph 2 are false, baseless and
devoid of any merit, and are categorically denied to the

extent that it alleges a collusion between the Uttar Pradesh

-
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State Highway Authority (‘UPSHA?) and Respondent No. 8.

In reply to the same, it is submitted that:-

(i) UPSHA and the Respondent No. 8 entered into a
Concession Agreement (‘Agreement’)  dated
08.12.2011 for ‘Four Laning (with paved shoulders)
of Varanasi-Shaktinagar Road upto Hathi Nala (SH-
5A)’ in the state of Uttar Pradesh on Design, Build,
Operate and Transfer Basis. Copy of the relevant
extracts of the Concession Agreement executed
between Respondent No. 5 and Respondent No. 8 is

annexed herewith as ANNEXURE NO. R-5/2.

(i) The Respondent No. 5 has duly obtained the forest
and environment permissions for the purposes of the
execution of the works. For this purpose, under
Section 2 of the Forest (Conservation) Act, 1980, the
Ministry of Environment and Forests vide its
notification “F. No. 8-86/2012-FC”dated 14.11.2013
granted in-principle approval for diversion of 129.251
ha of forest land in favor of UPSHA for the specific
purposes of widening/ upgradation of Varanasi-
Shaktinagar Section of SH-5A in Mirzapur,
Sonbhadra, Obra, Renukut Forest Divisions and

Kaimur Wildlife Sanctuary in State of Uttar Pradesh

subject to fulfillment of prescribed conditions.
Further, the Uttar Pradesh Forest Department vide
letter no. 3308/ 14-2-2013-800(70)/2013 dated
31.03.2014 granted its approval and provided the
conditions while approving the layout. The

notification/ letters dated 31.05.2013, 14.11.2013 and
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31.03.2014 is this regard are collectively annexed

hereto as Annexure No. R-5/3.

In terms of the Concession Agreement, the Authority
vide letter dated 30.10.2015 (annexed as Annexure
No. R-8/5 of the Counter-Affidavit by the Respondent
No. 8) granted approval to Respondent No. 8 for
installation/ operation of toll collection plazas for
collection of toll fees as prescribed under the
Concession Agreement and notification for levying
toll tax published in gazette notification dated
16.08.2013 by Uttar Pradesh Shasan Lok Nirman,
Anubhag-2. The three toll plazas installed and

functional are as follows:

PLAZA NO.

ToLL LOCATION CHAINAGES

1 KM 3.97t04.97 | CHO0.00 to CH 64.00

2 KM 397t04.97 |CH 67.275 to CH
68.275

3 KM 3.97t04.97 |CH97toCH 115

Clause 27.9 of the Concession Agreement, the
Respondent No. 8 requested for establishment of a
Temporary Fee Collection Booth (TFCB-1A) at km
23+700 on Varanasi-Shaktinagar Road (SH-5A) as
part of Toll Plaza-1 to plug the leakage due to

presence of a sideway road.
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(V)  Subsequently, the request for establishment of
Temporary Fee Collection Booth was approved by the
Executive Committee of Respondent No. 5 vide letter
dated 08.03.2024 with ‘terms and conditions’
including provisioning of an undertaking by
Respondent No. 8 of the prescribed terms. The letter
dated 08.03.2024 is already annexed as Annexure No.
R-8/8 of the Counter-Affidavit filed by the
Respondent No. 8.

(vi) The Respondent No. 8 vide letter dated 09.03.2022
accepted the terms and conditions and allowed for
operating the Temporary Fee Collection Booth
(TFCB-1A) on the stated SOP and terms and
conditioned mentioned by the authority by its letter
dated 08.03.2024 with no risk and cost to UPSHA
with effect from 11.03.2022. The letter dated

09.03.2022 is annexed herewith to the instant counter-

affidavit on behalf of Respondent No. 5 as ANNEXURE

77 e > No.R-5/4,
,//LO/ T ( \E,

“ 4. No additional land shall be procured by

the Authority for establishment of Temporary

Fee Collection booth at said location.

Concessionaire will establish the same within

available ROW of the project.
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5. If any additional land is required,
Concessionaire has to arrange procure that with
his own const without any additional financial

burden to the Authority.

10. The Authority will reserve the right to
withdraw the permission at any time of observed
any inconvenience to the road user or any law-
and-order problem arise at TCFB-14 location
without any financial burden to the Authority. No
claim from Concessionaire, whatsoever, will be

entertained by the UPSHA in this regard

13. If due to any administrative order or
litigation or any judgement of the competent
X Court, the operation of the Temporary Fee
Collection booth is held up/suspended, or
terminated, UPSHA will not be responsible for
any loss to the Concessionaire because of the

reasons there is or whatsoever the reason may

be ”»

(vii) Therefore, it is submitted that there is no toll plaza as
alleged by the Petitioner and only a temporary toll
booth has been permitted within the ROW already
diverted to and available with the Authority.

(viii) No permission for any residential/official houses or
any kind of building has been granted along/for the
toll booth. The Respondent No. 5 has no concern with

the alleged construction of any kind along the ROW

7
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as the said construction is not within the ROW/land

diverted to or under control of Respondent No. 5.

6. That the contents of Paragraph 3 are formal in nature and do

not call from any reply by the answering Respondents.

7. That the contents of Paragraph 4 to the extent of operation
of temporary toll booth as alleged has been specifically
addressed in Paragraph 6 of the instant counter-affidavit.
The Respondent No. 5 has no concern with the land
identified as Araji no. 291Mi in Village Belkhara, Pargana-
Ahraura, Tehsil Chunar, District Mirzapur and has no power
to either authorize or punish any construction of any kind on
the said land. The remaining allegations put forth in
Paragraph 4 do not pertain to the answering Respondent and

therefore merit no response.

8. That the contents of Paragraph 5 do not merit any response.
The Respondent No. 5 has acted in accordance with law at

all times.

That the contents of Paragraph 6 to the extent of operation
of temporary toll booth as alleged has been specifically

addressed in Paragraph 6 of the instant counter-affidavit.

The Respondent No. 5 has no concern with the land
identified as Araji no. 291Mi in Village Belkhara, Pargana-
Ahraura, Tehsil Chunar, District Mirzapur and has no power
to either authorize or punish any construction of any kind on
the said land. The remaining allegations put forth in
Paragraph 4 do not pertain to the answering Respondent and

therefore merit no response.

"
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10. That the contents of Paragraphs 7 to 11 do not specifically
pertain to the answering respondent and therefore, merit no

response. The Respondent No. 5 has always acted in
accordance with law at all times.

I1. That the contents of Paragraphs 12 & 13 are false and
baseless/ bereft of true factum to the extent that it alleges
collusion between the answering Respondent and the
Respondent No. 8/ violation of any conditions imposed in
No-Objection Certificate and is thereby denied. The
complete length of project was put on commercial operation
on Varanasi Shakti Nagar Marg (SH-5A) by granting
approval of three toll plazas in pursuance to the agreement,
as also admitted by the Applicant. It is submitted thereafter,
in conformity with the Concession Agreement (Cl. 27.8 &
Cl. 27.9), the answering Respondent had further accepted
the request by the Respondent No. 8 for installation of a
Temporary Fee Collection Booth only as a part of Toll Plaza-

o 1 with certain terms and conditions. It is also pertinent that
./;} ' \such permission for installation of Temporary Fee Collection
% [ oo “(w \ B‘both to the Respondent No. 8 is only limited within the

. , , Rléht of Way (RoW) of the project and no other/adjoining

le{hds Further, since the approval was only for

1nstallation/operation of a Temporary Fee Collection Booth
(TFCB-1A) in pursuance to CI. 27.8 of the Agreement, as a
part of Toll Plaza-1, it is not antithetical Rule 8(2) of the
Uttar Pradesh State Highways “The Determination of Rates
and Collection of Toll” Rules, 2011 as falsely alleged by the

Applicant. ~Furthermore, any other allegation related to

4
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land/usage of land adjoining the RoW does not pertain to the

answering Respondent and merits no response.

12. That the contents of Paragraphs 14 are false and therefore
denied. As has been already stated above, the approval was
granted by the answering Respondent for installation of
Temporary Fee Collection Booth only as a part of Toll Plaza-
1 within the already existing ROW and therefore, no
additional land acquisition was done. The Respondent No. 5
has no concern with the land identified as Araji no. 291Mi
in Village Belkhara, Pargana-Ahraura, Tehsil Chunar,
District Mirzapur and has no power to either authorize or
punish any construction of any kind on the said land. The
remaining allegations put forth in Paragraph 14 do not

pertain to the answering Respondent and therefore merit no

response.

13.  That the contents of Paragraphs 15 to 17 do not pertain to
the answering Respondent. However, it is clarified that the

Respondent No. 5 has no concern with the land identified as

Araji no. 291Mi in Village Belkhara, Pargana-Ahraura,

14. That the contents of Paragraphs 18 to 32 are merely
restatement of environment/ enviro-legal principles which

require no reply from the answering Respondent.

15. That the contents of grounds raised in Paragraph 33 is denied

to the extent that as aforementioned, the approval for
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installation of temporary toll booth as part of Toll Plaza- 1
by UPSHA was in conformity with the terms of Concession
Agreement with proper undertaking as to the installation and
collection of fees. The other allegations raised do not pertain
to the answering Respondent and therefore do not merit any
response. It is yet again clarified that The Respondent No. 5
has no concern with the land identified as Araji no. 291Mi
in Village Belkhara, Pargana-Ahraura, Tehsil Chunar,
District Mirzapur and has no power to either authorize or
punish any construction of any kind on the said land. The
remaining allegations put forth in Paragraph 33 do not

pertain to the answering Respondent and therefore merit no

response.

16. That vis-a-vis the contents of Grounds raised in Paragraphs
34 to 47, the same are reiteration of principles of

environmental law/ science and therefore merits no response

from the answering Respondent

at the contents of Paragraphs 48, 49, 50 & 51 are formal

“denied for being vague, and legally untenable. The reliefs
claimed are devoid of true facts and no specific reliefs have

been sought and therefore, the Application is liable to be
dismissed.

In view of the submissions preferred above, it is humbly prayed

that the aforesaid original application be dismissed with costs.

-

14



e S/ NOJARY NOTARY
Beenaes it yf}y affirmed before me by the deponent on [ A ZE 22 5

1081
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PLACE: Lucknow

DATED: 13" January 2025

DEPONENT

VERIFICATION

I, the above-named deponent, do hereby verify that the contents
of Paragraphs 1, 2, 4, 8, 17, 18part of this affidavit are true to my
personal knowledge, and those of paragraphs 5 (part), 6-7,9, 10-
13,15, are believed to be true based on perusal of the relevant
records and information gathered from those records as and those

of paragraphs 3, 5 (part), 14, 16, 18 (part) are believed to be true
based on legal advice received by me. No part of it is false and

nothing material has been concealed. SO, HELP ME GOD.

PLACE: Lucknow

DATED: 13" January 2025

DEPONENT

I identify the deponent based on record produced by him that who

A
{

ek Dwivedi
Advocate

__at ” 0D
axi. / px’ who has been identified by Abhishek Dwivedi
Advocate, High Court, Lucknow,
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I have satisfied myself by examining the deponent that he
understands the contents of this affidavit, which have been read

over and explained to him by me.

Swom and VOM
gefore ms-

A
OATH COMMISSIONER \\f)/b
2 i

Al

no A nota?y
§ ‘ '\_u
o ’,‘ A“on No‘ =

e
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ANNEXURE NO. R-5/1

&4 ©) Uttar Pradesh State Highways Authority,
. ¢ 4th Floor, KisanMandiBhawan,
VibhutiKhand, Gomti Nagar, Lucknow-226010

Ph:- 0522-4150377
Website: http://www.upsha.in

U (1 ) s I
Ref. No. 524 [V50vi18/202U- 26 [U0ShR | o Date: 28] 2024,

LETTER AUTHORIZING MR. SHRINIVAS TRIPATHI AS
AUTHORISED SIGNATORY OF UTTAR PRADESH STATE
HIGHWAYS

AUTHORITY

1, Manoj Kumar Singh, the Chief Executive Officer of Uttar Pradesh State
Highways Authority, do hereby authorize MR. SHRINIVAS TRIPATHI, the
Member (Finance) of Uttar Pradesh State Highways Authority with office
address at Fourth Floor, Kisan Mandi Bhawan, Vibhuti Khand Gomti Nagar,
Lucknow-226010 to be the authorized singatory on behalf of Uttar Pradesh
State Highways Authority in any and all cases, litigations, filings etc.
authority to sign, execute, verify and swear documents, affidavits, pleadings,
Vakalatnamas, applications and other documents, and to instruct advocates or
legal representatives in the all cases.

?

e
(Manoj Kumiar Singh)

Chief Executive Officer




1084

ANNEXURE NO. R-5/2

/

UTTAR PRADYsH S1'a1 k2 HIGHWAYS
AUTHORITY

Government of U&ar Pradesh

FOUR LANING (WITH PAVED SHOULDERS) OF VARANASI-

SHAKTINAGAR ROAD UPTO HATHI NALA (SH-5A) IN THE STATE

OF UTTAR PRADESH ON DESIGN, BUILD, FINANCE, OPERATE
AND TRANSFER :
(DBFOT) BASIS

CONCESSION AGREEMENT

Between

' UTTAR PRADESH STATE HIGHWAYS AUTHORITY

4th Floor, Kisan Madi Bhawan,
behuti Khand, Gomti Nagar, Lucknow-226010

And

MJs ACP Tollways Pvt. Ltd.,
B-9, Vibhuti Khand, Gomti Nagar Lucknow-226010

8 December, 2011

18
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27.6 Resppr?prhﬁon 0f excess Feg

27.6.l ln the went ‘h 2 ‘
have reacheq o &; :;me_r:xe daily trafc of PCUS in any Accounting Year shat

alent to 120% (one hundred
d ne and twenty per cent) of the
m":ﬁ‘m tpt;?ﬂed in Clause 29.2.3 (tho “Traffie Cap"),ptha Feo levied
ything 1o the ™ the traffio exceeding the Trafsie Cep shall, notwithstanding
Paysblemm s At:cmtr contained in thig Agreement, be deemed to be due and

vthority in accordance with, gy provisions of Clause 27.6.2,

27.6.2 ncessionaire
mzmAmunungYmmeednheMchﬁwco i
cired tg Tto collect and appropriate the Realisable Fee for traffic nof
Soseding the mfacc.apmfornltrnfﬂoaeeedlnzmm°9'1’:“‘°

in respect of the excess trafho of the last Accounting Year of
the Concession Periog ‘ :
of tho Transtor D shall be credited to the Safety Fund within 30 (thirty) days

277 Tolling Contractor

27.8 Fee collection points

Fee ghall ordinarily be collected at the Toll Plazas from' vehicles crossing the Toll
Plazag and using the whole or part of the Project Highway; provided that for
preventing evasion of Fee by any vehicla circumventing oge or both of the Toll
Plazas and using the whole or part of the Project Highway located between such
Toll Plazas, the Concessionairs shall be entitled to set up at its own risk and cost,
and in consultation with the Indepeadent Engineer, its temporary or permanent
Fee collection booths, or impose such other restrictians on enfry to the Project
Highway, as may reasonably be necessary for preyenting such evasion, For the
avoldance of doubt, the Concessionaire hereby acknowledges and agrees that it
shall, ot determine or collect Fes from Users who oaly use part of the Project
Highway, which is situated between the two Toli Plazas'OR only use part of the
Project Highway situated on any ons side of the Toll Plaza, It is further
 acknowledged and agreed that the restrictions hereunder shall not extend beyond
"a distance of 10 (ten) kilometres from the Toll Plazas and the provisions of this
Clause 27.8 shall be so enforced as to minimise inconvenicaca to Users who are

not lisble to payment of Fee.

nA2AT2
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279  Additional charge for evasion of Fee

In the event that any vehicle uses the Project -nghwu; without payment of Feo
smd‘hm"mmnnh shall be entitled to doteunir’:’o and wﬁect from such
) ¢ the Feo due and an equivalent amount towards predetermined liquidated
dmm for - wnauthorised use of the Project Highway; provided that the
ctermination and collection of such liquidated damages ahall b st the fisk and
cost of the Concessionaire and the Authority shall not {n any manner be liable 6n
tocount thereof; provided that wpon failure of the driver of such vehicle to pay
Fee, the Concessionzire may prevent ‘such vehicle from using the Profect
Highway and may have such vehicle removed therefrom.

27.10 Additional fes for overloaded vehicles

Without prejudice to the lability incurred under the Applicsble Laws by eny
Pmnmmavﬂdemnhhgddhmofmmiblahhwfnﬂh
in such laws, the Concessionaire may recover Fee for such overloaded vehicls at
the rate applicable to the next higher category of vehicles.

Provided that such Fee shall be levied on the basis of actual Gross Vehicle Weight
as measured by a standardised static weighing machins to be installed by the
Concessionaire at each of the Toll Plazas and where no such welghing machine
has been installed, the Concessionaire shall not be entitled to collect Fee for the
next higher category of vehicles,

Provided further that upon detection of ovetloading, the Concessionaire shall
preveat the vehicle from using the Project Highway until the excess load has been

" removed-from such-vehicle and the Authority shall not b lisblo for any act of
omission of the Concessionaire in relation to such vehicle or person driving such
vehicle.

27.11 Display of Fee rates

27.11.1 The Concessionaire shall, one kilometre before the Toll Plaza, 500 (five
‘hundred) metres before the Toll Pleza aad 50 (fifty) metres before entry to the .
Toll Plazas, prominently display the applicable rats of Fes for information of
Users epproaching the Toll Plaza and shell also publish and display such other
{nformation in such manner as may be prescribed under the Fes Rules.

ncessionaire shall, from time to time, inform the Amhqrity of the

g I“‘aﬁiu Feo and the detsiled calculation thereof: Such information shall be

egfnmunicmd at least 15 (fifteen) days prior to the revislon of Fee under and in
accordance with the Fee Notification.

cessionaire shall not revise, display or collect any amounts in excess of

2nite Tm‘l;‘x of Fes payable under the Feo Notification. In the event any excess
* amounts are collected by or on behalf of the Concessionsire, it shall, upan
recelving 8 notice to this effect from the Authority, refund such excess amounts

" to" the Authority along with Damoges equal to 25% (tweaty five per cent)
theseofs : ki

nhﬂﬂ73

20
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Sub: D;versxon of 129.251 ha of fo
Authonty (UPSHA)'IO '
NH-5A in y

S50 ~on. »anxg m@mfo mhn& “of ‘the Ceat
i Govemment ‘under” Section-2 of the ‘Forest: (Conscmdon) Act. 1980 and to iay_that the
“ proposal l;ms been examined b 0‘3( . the EomLAdvisoxynonimim gpnsﬁnned by the.iContml

Government under Secuon-S o said Act.ry

couveys the ‘in-principle’. 2 fot dlvcrsgpn of 13925Lha of forest: la&dan. fa\m\&j %
Uttar Pradesh State 'Highway Authpnty (UPSHA) for mdqmngl upgradauon “of Varanasi-

Shaktinagar section of NH-5A in Mirzapur, Sonbhadra; Obra, Renukut Forest Divisions and
Kaimur Wild: life Sagcn;aty in the. m,s»f uw;wm&ub}cst‘»t@ﬁnﬁ}mm'“f ithes

s
¥

v

32

L
-. '}

[T
;.'

wit@theStale Foreleepmmentqspcrtheo ‘ q
dated 30.10,2002, 01.08.2003 and 28..03 2008 in LA No. 566»1
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13. The User Agcncy'

17, The boundary of B d;vmd’?or;st 1and
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closed. - e /

9. Overburdcn shall not be dumped omsxde the w:dt}x of me
lhccmhcumngsmllbc. , ”oﬁ’auhcdesxgnate umpi

ﬁzq puck/debris ¥ be allowed' :

- :  slope stable, 7 &
11 "The User Agency will undertake: comprehcnswc so, conservan :

pro_pecwostmconsultatxonwnhth_cSmlcForcSl_.v., Ao "t;[ Q
12Tbc scrqunoxmﬂ,aﬁsxatzvhg e Goye BT ation &
War,“'
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provided and the frees transplamed
shall mot collect any

5 provide fuels prefe
as 10.8void any damnzp«m‘tbo

feet bjgh cement’ ~nlm~i
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19. Tlps is subject (s g&
clearances, if required. : R

20. Ex-situ conservation of endemic: speqw of ﬂoralfauna lqst/d:swtbcd in'the Iﬂ‘mss of"
execution of the project may be ensured f 1

21. No.damage to the flora and fauna of the area shall becaused.

22, The user agency in consultation with the State Government: shall create.and. maintain, o
alternatc habitathome for thc av:fauna, whose nesting trees{arca 10 be’ clcaredxh this

! : [ ¢co-friendly materia) shall be used in the...

ﬁn "aﬂja;ning sihe’ forékt arca bemg

f

23. The forgst land shall not be used furlqny Senosé. other than:thiat ‘specified in the

proposal and shall, under no cxrcums&ancw. be, tmnsfcrred fo an)' one wnthout prior .

yroval of thc Central, Gov:mmcnt. o
‘24, Al% other ‘conditions proposed by the. Smte Gowmt nt tpa timc of submlssxon of
the proposal to the Central Government shall be complied with by the: User Agency.
25. The provisions .of, the Scheduled Tribe and. other. Traditional : Forest. Dwellers

(Recognition of Forest Rights) Act, 2006 shall be camphed? with in accordance: wnh :

relevant Guidblines issued by the MOEF. = *

26. Rehabilitation of* *project affected: families, if any, shau be done as per the National
Rehabilitation policy / State Rehabilitation pohcy whlchcva is better in consultation
with the State Forest Department at the cast of user agencies,

27 Any other condition that the Addl. PCCF (Central), Regional Office, Lucknow may -

impose from time to time. for the protection and impmvement of ﬂora and fauna m thc et ;

forest area.

28, All other conditions’under different rules, regulations xzxnd guidelines mcludmg "_‘ T

environm Jearance shall bo,cgmphchwuh before transfer of forestland. <%

' mslg?lg?forcst lapd to the User’ Agency. shall not be“affected by: the: State _
ernment till formal orders & qppmvmg l,hc d.1vcmon of fomt laqda:e 1ssued by the :
' Ceutral Govemment. iy

31. The User Ageoncy’ shall submh the ‘annual sclf-comphmcc*m rcspoct of thc abovc

conditions to the btatc Govemmmt and to thc conocmcd’chiqpal Ofﬁce of thc SRy

"\,.

Mn}stryregularly AR o Jos ¢ e

Over and above condmons, the followmg addmonal conditions as rccommcndcd by
the Forest Advisory Committee and acccptnd b) the Ccmral Govcmm::m shall be fulfilled

before Stagc-H approval:- i : T,

(i)  The user agency shall: submh a revxscd xhcmc for. cn:uuon and mamtctmnoc of
¢ompensatory aﬁ'oresmnon (CA) oyer. 106391 hog:tarcs of non-forest. hnd free
from encroachment ‘and 45! 72 hectares of gruded fomstla,nd.’rh
CA scheme shall inter alia contain &’ Survey of India toposheet, in original, in
1:50,000 scale indicating" location and ‘boundary of' forest land identified’ for
creation of . CA and 5uxmhxhty/non -encumbrance. ccrqﬁcata duly; signed b
;ompewnt aurhori il Gase estimated cost for m;agon d mq}nt;nance of C CA
per the revised ‘scheme is less‘than the same indicated m’t_he ongmal proposal :
detailed reasons for the same may also be me‘lde B0 . A%

(i)  'The user agency shall acquire additiogal non-forest land (bxccpt for the poruon of
highways passing through Reserved Forest) and provide funds to raise. strip.
plantation along both sides of road 5o as to ensuire that ayerage: width of right of
way of the highways Is 45 meters, In' case it is not feasible to acquirer entire

~ . .
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F. No. 8-86/2012-FC
Government of Tndia
Ministry of Environment and Forests
ORI (FC Division). .

ok
Paryavaran Bhawan,
: CGO Complex,
Lodhi Road, New Delhi - 110510
4 . Dated: 14'. Novcmbﬂ‘, 2013
To : ‘
The Principal Secretary (Forests),
Government of Uttar Pradesh,
Lucknow.

Sub:  Diversion of 129.251 ha of forest land in favour of Uttar Pradesh State Highway Authority
(UPSHA) for widening/ upgradation of Varanasi-Shaktinagar section of NH-5A in
Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and Kaimur Wild life Sanctuary in
the State of Uttar Pradesh, . ; :

Sir, ) .

I am directed to refer to the State Government of Uttar Pradesh’s:letter no, 2636/14-2-2012-

800 (70)/2012 dated 12.10.2012 on the above mentioned subject seeking prior approval. of the

Central Government under Section-2 of the Forest (Conservation): Act, 19800 AM’"MI

examination of the proposal by the Forest Advisory Committee (FAC) eonstituted under Section=3 of

the said Act, ‘in-principle’ approval was granted vide. this Ministry's: letter of cven number. dated

31.05.2013 subject to fulfilment of certain conditions prescribed therein, The State Government has

furnished compliance report in respect of the conditions stipulated in the *in-principle” approval and

has requested the Central Government to grant final approval. iy ¥

In this connection, [ am directed to say that on the basis of the compliance report furnished by
the State Government vide Nodal Officer (FCA) Forest Department, Uttar Pradesh’s letter No. 477/11/C-
Lucknow dated 3.09,2013, final approval of the Central Government is hereby granted under section=2 of
the Forest (Conservation) Act, 1980 for Diversion of 129251 ha of forest land in favour of Uttar Pradesh
State Highway Authority (UPSHA) for widening/ upgradation of Varanasi-Shaktinagar section of NH-5A in
Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and Kaimur Wild life Sanctuary in the State.of Uttar

Pradesh subject to fulfilment-of the following conditions: o

(i) Legal status of the diverted forest land shall remain unchanged; :

(i) Compensatory afforestation over the degraded forest land of 45.72 ha i.e. twice in extent to
the forest land being Qiverted (22.86 ha; ownership of which rests with UPSHA) and over
equivalent non-forest land in lieu of 106.391 ha of forest land being diverted (ownership
of which rests with the State Forest Department), shall be raised and maintained by the
State Forest Department from the funds already deposited by the User Agency; ‘

(i) The non-forest land transferred and mutated in favour of the State Forest Department
shall be notified by the State Government as RF under Section-4 or PF under Section-
29 of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest
Act, 1927 latest within a period of six months from the date of issue of this letter, The
Nodal Officer shall report compliance in this regard along with a copy of the original

.
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(iv)

)

(vi)

(vi)

(viii)

(ix)

(x)

(xi)

(xii)

(xiif)

(xiv)

(xv)

(xvi)

1092

;otiﬁcalion declaring the non-forest land under Section 4 or Section 29 of the Indian
orest Act, 1927, as the case may be, within the stipulated period to. the Central
Government for information and record; i i

“The User Agency shall pay the &dditional amount of NPV, If o determined, as,per the

“final decision of theHon’»ble‘Supreme ‘(;o.un of India;

Plantation should be raised and maintained over an arca of 19.05 h
Government in lieu of strip plantation as per the approved scheme
(deposited by the user agency; ; 3 :

‘Wherever possible and technically feasible , the user agency shall
measures along the road within the area diverted under this approva

the State Forest Department at the project cost .
The layout plan of the proposal shall not be.changed without the prior approval of the
Central Government, ey o ity :

No labour camp shall be established on the forest land;

The forest land shall not be used for any purpose other than that specified in the proposal
and under no circumstances be transferred to any other agéncy, department or person.

be done and completed under the supervision of the
tation completely before the project is

a identified by the State
from the funds already

undertake afforestation
1, in consultation with

The reclamation of quérry should
State Forest Department and it shall be affores

closed.

{Overburden shall not be dumped outside t
the earth curting will be disposed off at the
musk/debris will be allowed to roll down the hill slopes.

The user agency will provide retaining walls, breast walls and drainage as per

requirement to make the slope stable.
The user agency will undertake comprehensive soil conservation measures at the
project cost in consultation with the State Forest Department.

tate Government in conservation and preservation of
rdance with the plan prepared by the Chief Wildlife
be particularly given to providing safe crossing and
corridors for wildlife species and protecting sensitive habitat like wetlands, grasslands

and woodlands from degradation. Where canopy continuity is required for particular
specics. Special measures shall be prescribed by the CWLW for: proving crassing
points .Where certain trees used. for nesting/rookeries of speoies like *birds® of prey,

alternative structure shall be

designate dumping sites and in no case the

The user agency will assist the S
flora and fauna of the area in acco
Warden of the State. Attention will

herons, storks, hombills, etc. ‘Are by be destroyed,
vaided and the trees transplanted. ' Ry
The user agency shall not collect any toll from the
duty.

The designing of culverts/bridges, if any, over the natural streams/rivers/canals should
bg dor}e in such a manner that it does not hamper the natural course of water, does not
give rise to water-logging, and also does not hamper mavement of wild animals.

vehlcles cgnying forest officers on

e width of the road, The musk generated fn .~
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]

4 (xvii)  Any tree shall be felled only when it becomes necessary and that too under strict
supervision of State Forest Department, and at the cost-of the User Agency.

(xviii)  *No labour camp shall be established on the foreét land, The User agency shal[ also
- provide fuels preferably alternate fuels to the labourers and staff working at the site so

: - as to avoid any damage to the nearby forestareas. . . .. .

(xix) " The boundary of the diverted forest land shall ba,,dem‘arvéatod on the ground with four
feet high cement concrete pillar with its serial numbers and forward and back bearing

<, inscribed on it. ; _
(xx) Ex-situ conservation of endemic species of flora/fauna lost/disturbed in the process of
exccution of the project may be ensured. : :
(xxi) No damage to the flora and fauna of the area shall be caused.

(xxii) The user agency in consultation with the State Government shall create and ma.intai.n
.alternate habitat/home for the avifauna, whose nesting trees area to be cleared in this

‘project. Birds nests artificially made our of eco-friendly material shall be used in the

area, including forest area and human settlements, adjoining the forest area being.
(sxiii)  The user Agency shall submit the annual self ~compliance In respect of the above

_conditions to the State Government and to the concemed Regional Office of the .-

| i Ministry regularly. :
‘ " Any other condition that the concerned Regional Office of this Ministry may stipulate,

(xxiv)
- from time to time, in the interest of canservation, protection and development of forests &
“wildlife; » b N -
(xxv) ~ The User Agency and the State Government shall ensure compliance to provisions of the
all Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to
“the project. :
Yours faithfully,
-l (Priya Ranjan)
-Sr, Assistant Inspector General of Forests
Cépy 10:- 5

I.” The Principal Chief Conservator of Forests Government of Uttar Pradesh, Lucknow.

The Addl. PCCF (Central), Regional Office, Lucknow,
The Nodal Officer (FCA), O/o the POCF, Government of Uttar Pradesh, Lucknow,

The Chief General Manager (Land Acquisition), National Highway Authority of India,

Ministry of Road Transport & Highway, G-5 & 6, Sector-10, Dwarka, New Delhi - 110 0075.

S—User Agency (UPSHA 4" Floor Kisan Mandi Bhawan Vibhuti Khand Gomti Nagar Lucknow -
226010) = B

6. Monitoring Cell, FC Division, MoEF, New Delhi.

7. Guard file,

Y

Y

: (Priya Ranjan)
Sr. Assistant Inspector General of Forests
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(1) Legal status of the diverted forest land shall remain unchanged.
L8
gearafda Ty @ et Refy ¥ wE ufRad= =€t B
() Compensatory afforestation over the degraded forest land of 45.72 ha i.e.twice in extent to the

HL.E. forest land being diverted (22-86 ha:ownership of which rest with UPSHA ) and over equivalent
non-forest land in liow of 106-391 ha of forest land being diverted (ownership of which rests with
the State Forest Department), shall be raised and maintained by the State Forest Department from

the funds already deposited by the User Agency;
mmmmWQWMwnmm«ww(szas

d0 wuwn @ vafwa # & ) AR 1oe.so1towgaﬁs@$ttéﬂvns@(mmn
ﬁmm&imﬁwﬁe)mnuiamuﬁmwa%qyﬂmmwmﬂmmm

garduvr ¢d v vam gl
(3) The non-forest land transferred and mutated in favour of the Stato Forest department shall be
4. notified by the State Government as RF under Section 4 and PF under section 29 of the Indian

Forest Act, 1927 under the relevant Section (s) of the local Forest Act, 1927 latest within a
period of six months from the date of issue of this letter. The Nodal Officer shall report
compliance in this regord. The Modal Officer shall report compliance in this regard along with a
iginal notification declaring the non-forest land under Section 4 or /section 29 of

copy of the or
lated period to the Central

the Indian Forest Act, 1927, as the case may be, within tho stipu
Govgmmen;‘:or information and record:

jag e e @ v 3 ARSI ¢ B ada T AR,

A Lo 'qjq N
qo27 F UNI—4 / 20 Ul i 4RI P i @ smwle sra frfa iy
fafay & 6 wrg @ MR sifyfter fQsar sndnn ¥ wriiy ¥ AT ANFR FRI AR ITE&

Gad KA el @ AU, 1027 M nr 420 & ot Prfa aftegEE N @
abaumaﬂmm‘@%mmduﬁmﬁtgmmml
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The User Agency shall pay the additional amount of NPV.if so determined, as per the fina,
decision of the Hon ble Supreme Court of India:

Mo Jewdn urarey & o Pta @ aepur, ol sftRee g Al T (Tohodio)
Bften 2 At & A& watem @R B wEm ymiE s @l

Plantation should be raised and mai'iained over an area of 19-08ha identified by the State

Government in lieu of strip plantation as per the approved scheme from the funds already
deposited by he user agency.

mﬁammmm,mmmamﬁmmamm
T Rifea &3 10.08 R0 ¥ yzd e w@ R R dmm |

Wherever possible and technically feasible, the User Ageny shall undertake afforestation

measures along the roads within the area diverted under this approval in consultation with the
State Forest Department at the project cost

e v g el o R o A e A g @, R B e
R W R} srwla yamfis 4 © w9 B AR # AT 9 e
FRIA |

The:la n of the propesal shall not be changed-without the prior approval of ¢
Government, - u '

wmma—m@zmﬁmmmmm%mwm
mi

No labour camp shall be established on the forest land. :
wavaen AR GR1 TR W s B A wf Rear s

.The forest land shall not be used for any purpose other than that specified in the proposal under
no circumstances be transferred to any other agency, department or person .

waven JfvaRer g weamaifa e o ywm ¥ sfeefa wiem @ sl g s

¥ wam FE R R AR R oRRufat Rl arn ww, Rt B sl T
faar smm)

The reclamation of quarry should be done under the supervision of the State Forest Department
.The quarry shall be reclaimed and afforested completely before the project is closed.

mmuﬁmw'mmim*ﬂm%mmﬂWHnm/m—mm
®1 froer /v gur ok @ weifte ard wRdom Wi @ qf qof wx R st

Overburden shall not be dumped puiside the width of the road . The muck generated in the earth
cutting will be disposed off at the designate dumping sites and in no case the muck’ debris will be
allowed to roll down the hill slopes. IR

smmnuﬁmwmmn\mwwmmmmn%mmmumzsm
gd T @ Rorfiy vael @ 9w e R werew Slin 8 ¥ garn s

The user agency will provide retaining walls breast walls and drainage as per requirement to make
the slope stable.

wuaen ARV R v s M gEE o) il e e RRE
il @ wer @ wRaf " g
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Ihe User Agency w
consultati e will undertake comprehensivg suil conscrvation measures il the project costm
onsultation with the Stat Forest Department

sy g el : ,
GPRaa R | WH W A D g4 fepy B qenret A gET R IR I

The use agency will assist the State Government in consultation and preservation of flora and
fauna Qf the area in accordance with the plan prepared by the Chicf Wildlife Warden of the State.
Attention will be particularly given t- providing safe crossing and corridors for wildlife species
and protecting sensitive habitat like wetlands, grasslands and woodlands from degradation.
Where canopy continuity is tequired | r particular species, specinl measures shall be prescribed
by the CWLW for providing crossing point. Where cerlain trees used for nesting/rockeries of
species like birds of pray, herons,storks,hombills, elc, are to be destroyed, alternative structure
shall be provided and the trees transplanted

mmmmﬁmmmﬂmammmﬁm
mﬁWMﬂW|mmmﬁmmmaMW
A T Aeds, TRIME T G @) oRy A gEr 3y ) awh o) qun s
mmﬁﬁﬂMﬁMﬁmgﬁMﬂmﬁMﬂ:ﬂ@mW*m
ST wwen A o) oRdeEn wa W o N e, e @ g W few
mﬁzﬁ?‘ﬂmmmu\mﬁq&ﬂﬁuﬁﬂmﬂmwﬂmﬂ@mm
meﬁﬁmxmmmmmmmmma

The user agency will not collect any toll tax from the vehicales carrying forest officers on duty.

mmeW%Wme*m%mmwm
N | [

The designing of cullvets/bridges' if any , over the natural streams/rivers/canals should be done in
such a manner that it does not hamper the natural course of water, does not give rise to water-
logging, and also does not hamper movement of wild animals.

mmmuﬁgﬁﬂmﬁmmﬂwﬁmw,meWga
mﬁmﬁﬁmmﬁmmmﬁﬁmammmqamﬁm
vmaﬁmtﬂmﬁﬁ@ﬂ%ﬂaﬁﬁl%mﬁm\imﬂm

Any tree shall be felled only when it becomes necessary and thal too under strict supervision of
State Forest Department and at the cost of the User Agency.

qmmmuﬁmﬁ,u\mmﬁm%ﬂmimmsm
w g o A

No fabour camp shall be established on the forest land. The User agency shall also provide fuels
perferbly aliernate fuels to the labourers and the staff working at the site so as to avoid any
damage and pressure on the nearby forest areas.

nsﬁmaﬁmmmmﬂﬁmmwmmwmmmnwmmhﬂlwﬂm
@ andva oy i e o o) aod) B sl s oy dwfeus dud gueEw
ammmn)m,mﬁsma‘ima\al’lwmhwmanaxﬁ!u\mamahnmuuén

The boundary of the diverted forest land, shall be demarcated on ground with four feet high
cement concrete pillars with is serial numbers,forward and back bearing inscribed on it.

oftdror & wu W v oy W o4 we s vonw Wive Fele Rew g
ﬁwmfarmmtmnmﬁfhmuzﬁaﬂwmm.tméu\mm‘éﬁuﬁnmmﬁ
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Ea-sita consenvation of endemic species of flora/fauna los! disturbed i oprovess of execution vl
‘lw l“‘-‘l\‘(l |\\.\.\ [‘Q cnsuped
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No damage to the flora and fauna of the adjoining arca shall be caused.

yara N'“anvﬁzhmﬁsmuﬁMﬁmmmmmmmw
ugardl @ |

The user agency in consultation with the State Government shall create and maintain alternate
habitat/ home for the avifauna, whose nesting trees are to be cleared in this project. Birds nests

artificially made out of eco-friendly materfal shall be used in the area, including forest area and
human settlements adjoining the forest area being diverted for the project.

Tl e mﬁmﬁmmmmmmﬁma
&mmmmmqwmmmmemmmammmak

Rfrator ¥ wafavor RA® wonlt @ s R amdm |

The User Agency shall submit the annual self-compliance in respect .o_f the above co?ditions to
the State Government and to the concemned Regional Officer of the Ministry regularly:

uﬁmmﬁwmuﬁﬁmaﬁmﬁmmmmdﬁmm$
i e & A ofreRat @ Prafr w9 A A

Any other condition that the the concerned Regional Office of this Ministry may stépul_ue.from
time to time, in the interest of conservation, protection and development of forest & wildlife.

m*mmmnwmmﬁmmgmwmtmm-w
w® A 3 v wArd o e

The User Agency and the State Govemment shall ensure compliance to pmvisions of the all Acts.
Rules ,Regulations and Guidelines, for the time to time being in force, as applicable to the project.
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Pv FOR VARANAdl ' BHAKTINAGAR HIGHWAY (SH-O5A)

CIN NO: A4S BRI ZNE04 7755

Ref ACPTPL/UPSHA/LKO/2021 22/122

“The C.E.O. ;
-Uttar Pradesh State Highwa

Yy Authori
4Th Floor Kisan' Mandl Bhawan' Y
Vlbhutl Khand Gomti Nagar,
Lucknow-226010 = -

. Sub Regardmg Installatlon of  additional temporary toll booth on- Varanasi-

Shaktmagar Road (SH-SA) prOJect

: Ref. | a0

(-

(RESATIY

1. Concessnonalre letter no ACPTPL/CMEC/CAMP/2021-22/112 Dt 28.02.2022.:
2. Concessnonaire leter no ACPTPL/CMECICAMP/2021-22/112 Dt 28.02.2022.
3. IE letter no. CMECN-S/lE/O&M-499 Dt. 13.11.2021.

Authonty letter no. 921/Pravi-18(4-T. Booth)/(V-S )/2021-22/Lko Dt 08 03. 2022

.S;

Dear Sll‘ _ ,

Releren e mayplease be- made to the Authorlty letter under ref no 4 dated 08103/2022 b
where is Installation of additional temporary toll booth on Varanasi-Shaktinagar Road -
km 23+7OO are approved subject to provndmg Undertaklng with term. -

Concesslonaire undertake and accepted the following term and condltlons

4 Concessnonalre will establish Temporary fee collectlon booth wlth risk and cost of-
'e Concessionaire without giving any liability to the Authonty and without creating
uny mconvenlence to the road users.

/s s

4

o 7 T Wl\%gﬁ Sorivenience will oceur to the road user in the process of collection of Toll fee

-at new proposed location, Utmost care shall be taken by the Concessuonalre to
minimise the waltlng time at proposed fee coliection booths.

3. Concessionaire will not claim anything in this account from the Authdrity in future. "
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. Seipoorary -86 Gollection: boothiat sald; tocaﬂqn.,Canoesslonalrewm establlsh the v

procurec{;hb&' the*rAUthOfﬂyr'f': " ,stabﬂéhrt\é'nt’ﬂof A
same w{thi%sgvallable ROW of the project:’

oS ﬂﬁa“)/&ddfi ﬂaT land:is; requlred Qoncesslonélre. has to%anange procure thaf Wwith
sfus‘own ‘cogt“évrthout any addnthpal ﬂnartt:Ial buirden: to,the’Authorlty :

6 Pertalnlng to Clause 27.9 of the Concession Agreement Collection of Fees at

these proposed Temporary Fee Collection Booth shall be at risk and cost of the
Concessrona:re . - P

;7.-Actditional "manpower and security personnel. will be deployed” by - the *
“* . ‘Concessionaire to maintain the smooth flow of traffic through the proposed Fee -

“ ‘Cotlection Booth

8. 'Concessronalre will ensure the proper road safety . arrangement rncludlng road

signage and proper highway lighting at the Temporary Booth area and both stde
'. approaches , d

9. The volume of Traffic which will pass through these Temporary Fee ..Cotlection' .
Booths will also be computed during annual traffic sampling and.be taken in to .
- cons'a'eraﬂ‘o"n" for determining'the actuattrafﬂc on the prorect highway as-explained - ....:

in clause 22 3.1 of the CA.

10:13‘113%@3 M’.“_'rﬂy :will: reseryes its ;_ngmﬂo»withdraw sthgs- pe,prmsslongat“anp ,.Ff,'e.rlf o
e road user or any. Taw& ord
: anctah‘ burden to: ‘e~Authortty No n::lajm from

Q servedgnymconvenlence to
JF4:},;)nce$‘ert)r1asr'e ‘ whatsoeve'r' afﬂ],!!;‘p,?‘ﬁ?&@.'ﬁéﬁ'by

TfC Ai atlon without: Ay:

11. Due intimation will given to the Authority & Independent Engmeer after completlon

“of the lnstallatlon & permission will be taken before commencement of the fee

collectlon

12. Temporary Fee Collection booth will have the facility of Fastag atall lanes with the
own cost of the Concessionaire.
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13 lﬁ%ﬁ‘f‘ to"iari'y admfnisfratﬁle ‘oider? 6f'ﬂﬂgaﬂ3.r‘_i?c},;;:f

ourt{the operation: ofthB,Tempqrary“Fee C’oﬂqdyon,bpoth,ls );eld up/sustended.,n

z;gr cmlnatqd UPSHA'WH{ not:bie responslble fdi“ahy,; oss: ,b;fthef Concesslorfalre '
ﬁéc‘ause of Ihe reasons: thereTs or ‘what so-ever.the reason:may bes

14, The Concesslonalre will notify well in advance the information regarding operatlon
of addltional Temporary' Fes Collection booth in newspapers published from
Dlstrict Varanasi/Mirzapur/Sonebhadra for publlc information on its oWn cost.

in view of the above, the concéssionaire are hereby requested issue final approval for

operatlon of temporary fees collection booth-1A (TFCB-1A) at km:23+700 as earllest
please.

Thanking You,

For ACP Tollways Private Limjted

™
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1 The Member(Technlcal) 4 Floor Kishan Mandi Bhavan Gornti Nagar Lucknow- i

for kind information
2. The Team Leader, CMEC Consultmg Engmeers Varanasi.
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